OPEN CCOURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALIAHABAD BENCH : ALIAHABAD

ORIGINAYL APPLICATICN NO.1249 OF 1998
ALTAHABAD THIS THE 17TH DAY OF MARCH ,2003

HON'BIE MR . JUSTICE R -R.K. TRIVEDI ,VICE-CHAIRMAN
1. Shri Uma sShankar

2« Shri rama Shankari

Both sons of Sshri lakhiram,
r/o Village-Harijan Basti,
Jagdishpuy, Post & Dist-ict-Ballia.

& & a8 B & B 8w -lpplicant

(By Advocate Shri Wasim Alam)
Versus

l1. Union of India,
through General Manager,
N E . pailway,
Gorakhpur »

2. regiocnal rail Manager (Personnel),
N 'E . RIY'
Ballia-.

3. Work Inspectoy (Karya Niyikshak),
NGE! R]-Yl Bﬂllia- I E RN ﬂespmdants

(By Advocate shri G.P. Agrawal)

ORDER

By this O.A. filed under sectiocn 19 of Administrative

Tribunals Act 1985, applicants have prayed for a directiom
to respondents to consider th;;{r"?ase for approintment

and vegularisation on the post of Sweeper as they have
alvready worked with the respondents duying various yeays
till 1990. They have also prayed for a ditection to allow

the applicants to pesume duty and pay them salary.

2. The claim of the applicants is based on, that they
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weye engaged cn)ia <10 -1980,65 Casual sSweepey and theyworked

upto 30.11.1990. The applicant no.2 was engaged as Casua)

sweepey on 09.03.1985. In broken spells he worked upto
1990. Howevey, aftey 1990 they weye not allmetﬂ&uto
works This O.A. has been filed on 05.11.1998 i.e., after
more than eight years.«. Thete is no application fopr
condonation of delay. In para 3 it is only stated that
the application is within time. Howevey, it is difficult

to say that the application is within time, cmaiGEring '
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delay 1" 15 O prayew A
for condoning the delay.

3. The OA . is dismissed as time barred.

4 . There wil)l be no ordep as to costs-.
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